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24.1.01 	Present: Honble Mr.Justice D.N. 
• 	.! 	 I Choudhury. Vice-Chairman and Hon'ble 

Mr.K.1C.Sharma, *AninistratiVe Member. 

• 	

. 	 Heard Mr.M.Chanda learned a)uflSe1 

for the applicant and also learned 

'oitflsO1 fot the respondents. 
14 - 	

, 

fm 	.4,j 	':'..d V 	
* 	 Application is admitted. Issue 

	

' 	
notice on the respondents. Call for. 

Dated 	 ... t 	 records. Returnable by 4 weeks. 

: List on 22.2.01 for orders. 
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O.A. 26 of 2001 	 I 
I 	3 	 11.4.01 	No written stat ent so far file\. 

• 	 ôtwktizlj 

6i:1éarned?to11nse1 for the respondents. 

• 	 List on 18.5.01 for filing of written 

statement as a last chance. 

VicVe-chairman 
im 

1305001 	On the prayer of learned 

oousel For the respondents three weeks 

time is granted for filing of written 
'Jr 	-tL'V 	 statement as a list chaflce 

- 	 List on 12.6.2001o?or orders. 

\U (AA1_7 . 

	

• - - 	 Member 	 Vice.Chejrman 
bb 

12.5.01 	 As inspita of the stop ortier dated * 	
18-5-2001 written statement has bot been 

1 	
filed, list the case for hearing On 28.8.0 

Member 	 Vice-Chairman 
• 	.• 	 -; 	bb 

e 

A, 
O\ 

ll..Ol 	;espite 	the 	order 	from 	the 
Tribunal the respondents failed to 
submit 	any 	written 	statement. 

• Accordingly on 12.6.2001 this cse ws 

listd for hearing on 28.8.2001. Since 

there was no Bench on 28.8.2001 the case 
* 	was listed for hearing on 11.9.2001. 

Before the matter was 	
A 

taken up for 
hearing 	Mr. 	A. 	Deb Roy, 	learhed 
Sr.C.G.S.C. - 	Submjtted - 	that 	a 
communication was to resDondent no.5 was 

Contd.. 



O.A. No. 26 of 2001 

NOteS ô 	gstry IDate 	
0rder of the Tribunal 

I .  11.9.2001 	returned to him as undelivered. Apart 

fom respondent no. 5 there were 

respondents to whom notices were sent 

from the office by registered post, 

1those were not returned as undelivered. 

Be that as it may, at the instance of 

the resondents one more opportunity is 

given to the respondents to file written 

'statement if any, within four weeks 

from today subject -to payment of cost of 

Rs. 1000/-. The applicant may file 
I rejoinder if any on filing of any such 
written statement within a period 'of 10 

days from the date of receipt of the 

 of the written statement. 

 List the matter for hearing 
1.2001. 

I I Member 	 Vice-Chairman 

I'. trd 

OIL &d 1//?t 	• 	

, j2,11 	 Pr&jer has been made by r..Deb L' 	
Roy, learned Sr.C.G,S.C. Por adjournent. 

- Praer is aljouad. 

List on 5/12/01 For he a riig, 

k. 	 I 	t 
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 1 FQrthe Xftpondantgs rays fr Li lrie uc th e  

ground that he ui 	fi 	writt 	statement 
• Prayer is aljojeu, M roff*Chandahas n obje 

the prayer. 

List on 10.1,02 for hearing. 
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Mr.t4.Chanda lear4 	se, jr the 
applicant makes prayer for change the 

)application with liberty to file a fresh 

application impleading few more respondents. 
•Mr.A.Deb Roy, Sr.C.G.S.C. has no objection. 

Prayer is accepted.: Application is dismiasedi 
on withdrawal. The l±barty is given to the 
applicac,, to file a fesh application if 

• 

.e aggriev 
 

-- 

Notes of the Registry lDate 

1. 	
i10.1.0 

' oJ 	
dovvS- 1 

)6Q 	1IL 	 C 

o rder of the Tribunal 

On the prey0p learrIed 
COUnsel 

ror th, respondentthe 
is aCjourne case 

List agaj0 14,2.2002 
t'or heari,,, 

I 
Me 

mb H 
14.2.02 	

Mr. H.Dutta, learned 
cousel 

for the applicant submitted •that he 
has received ,  the copy of written 
statement today only and prays 

for
the 4 i 	

1yer, allowed 	List  the matter on 
14 . 3 .2002 for hearing. In the meantime  
th counsel for the respondents shah 

I : 
obtain necessary instructions 

Member 	
Vice_Chairman 

trd 

	

J4.302002 	 None appears for the applicant. 

Mr.S.Dutta appearing on behalf of Mr.H4 

Cha da, 1 earned counsel for theX a ppl I cant 
/ has prayed for a little accomoátjon 

/ 	prayer accepted. List the case on 
I• 4.4.2002 for hearjn. 

\4ckb 	 Viee-Chajan 
'-- 	'--- 	'' 	

4.4.02 

to 
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i.j  
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative 

Tribunals Act, 1985), 

O.A. No, 	J2001 

BETWEEN 

Sri Sudhangshu Ranjan Paul Choudhury 

• 	 Son of Late Surendra Chandra Paul Choudhury, 

C/a Pay and Accounts Officer, (NER Doordarshan) 

Doordarshan Kendra 

Guwahati-78 1003 	 . . . .Applicant 

-AND - 

1. 	The Union of India 

represented by the Secretary, 

Government of India 	
, \ 

Department of Expenditure 

Ministry of Finance, 

New Delhi. 

2, 	The Controller General of Accounts, 

Ministry of Finance, 

Department of Expenditure, 

7th Floor, Lok Nayak Ehawan, 

Khan Market, 

New Delhi-110003 

3. 	Sr. Accounts Officer (Admn) 

Principal Accounts Office 

Ministry of Information and Broadcasting, 

• H-Block, Tropical Building 

Connaught circus, 

New Delhj..11000i 
Contd.. 
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Sr. Accounts Officer (Admn.) 

Ministry of Home Affairs 

North Block, 

New Delhi-110001 

Sri G.C. Boro 

Sr. Accounts Officer 

G.M.S.D., Ministry of Health and 

Family Welfare, Guwahati. 	

/ 

DETAILS OF APPLICATION. 

1. 	Particulars of the orders against which the 

4.pplication is made. 

This application is made against the order 

bearing No. 200/5/2000 Pr AO/MHA/3710-15 dated 25.9.2000 

issued by the Respondent N6.4 where by the respondent 

Sri G.C. Boro, AAO, MHA to the post of PAO, under the 

Ministry of Health and Family Welfare without considering 

the case of promotion of the present applicant who is 

senior to Respondent No5, in the cadre of Assistant 

Accounts Officer and further praying for a direction to 

promote the applicant to the post of PAO, at least with 

effect from the date of promotion of Respondent No.5, 

with all consequential benefit including monetary 

benefit. 

2 	Limitation 

The applicant begs to state that the instant 

application has been directed against the order dated 

25.9.2000 and hence the same is well Within the limitation 

period prescribed under section 21 of the Administrative 

Tribunals Act, 1985 

J 
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Jurisdiction 

The applicant further begs to state that the 

subject matter of the instant application is well within 

the jurisdiction of this Hon'ble Tribunal, 

Pacts of the Case 

4.1 	That the applicant is a citizen of India and a 

permanent resident of India as such he is entitled to 

all the rights and protection as guaranteed by the 

Constitution 6f India and the laws framed thereunder. 

4.2 	That the applicant initially appointed in the 

year 2,9. 1965 as Uppen Division Clerk in the A.G. 

office, Shillong, Assam and while working in A.G. office 

the applicant was permanently transferred to the Establi-

shment of Controller General  of Accounts, Ministry of 

Finance and thereafter in the year 1982 the applicant 

passed S.A. S. Examination and he was promoted to the 

post of Junior Accounts  Officer on 31.1.83. 

4.3 	That thereafter the applicant was promoted to 

the post of Assistant Accounts Officer on 1.4.87. The 

Ministry of Finance prepared a Gradation list of Assistant 

Accounts Office2l in the year 1997 where the present 

applicant's name is figured at serial No. 222. But the 

name of Sri G. C.Boro, respondent no.5 was not in that 

list for the reasons best known to the respondents. It is 

stated that the respondent No.5 Sri G.C.Boro passed 

S.A. Examination during the year 1993. Therefore, in the 

cadre of Junior Accounts Officer as well as in the cadre 

of Assistant Accounts Officer, respondent No. 5 
is junior 

°nt,1 
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to the present applicant. The applicant urge to 

produce the copy of the gradation list as on 30.1.1997 

at the time of hearing. 

4•4 	That your aplicant begs to state that the 

next avenue of promotion is Accounts Officer/Pay and 

Accounts Officer in the establishment of Controller 

General of Accounts, Ministry of Finance, 2913 per 

recruitment rule this promotion is made on the basis 

of seniority-cum- fitness. It is further stated that 

as per recruitment rule eight years regular service 

is required in the cadre of Junior Accountant/Assistant 

Accounts Officer for rogular promotion to the cadre 

of Accounts Officer/Pay and Accounts Officer. The 

present applicant has already acquired eligibility long 

back for regular promotion to the cadre of Accounts 

Officer/Pay and Accounts Officer., In this connection 

it is relevant to mention here that the present 

applicant is the seniormost Assistant Accounts Officer 

in North Eastern Region Presently posted in the office 

of the Pay and Accounts Officer, Doordarshan, Guwahati, 

Ministry of Information and Broad Casting. The applicant 

as such expecting his regular promotion to the cadre 

of Accounts Officer/Pay and Accounts Officer. But most 

surprisingly the respondnt No.5 and Sri G,C,goro, 

A.A.o,, of the Ministry of Home Affairs, Shillong has 

been promoted as Pay and Accounts Officer, in pursuance 

of Controller General of Accounts impugned Office Order 

No. 65/2000 issued under letter No. 32014/1/2000/Np 

CGA(A)) Gr.B/Vol,1/2552_53 dated 12.7,2000 Again the 

Chief Controller of Accounts 
was pleased to appoint 

respondent N0.5 as Pay and Accounts 0fficer vide 0ffice 

y 

A-d 
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Order No. 98 dated 7.9.2000 in the scale of pay of 
tO 

Ps. 7500-2500-12000 with effect from the date 'hri cLC. 

Boro assumes charge of higher responsibilities. The 

promotion/appointment of respondent N0.5 is being made 

in supersession of the tegitimate claim of the applicant. 

In this connection it is relevant to mention here that 

the office of the Controller General of Accounts, New 

Delhi invited applications from volunteers from amongst 

ay and Accounts Officers for posting at outstation or 

from AAO for ad hoc ptomoon as Pay and Accounts 

Officer at Cdutta, Ahar4dabad, Rajkot, Bhubaneswar, 

Nagpur, Gazipur, Shillong Guwahati and Bhopal vid.e 

letter No. A-22013/1/98/MF.CGA(A)/Gr.3/Vol.I/2110-70 

dated 5.4.2000. It is categorically state4 in the said 

letter that names of Assistant Accounts Officer with 

minimum eight years of continuous service in the ae 

Grade Junior Accounts Officer/Assistant Accounts Off icer 

who are willing to be considered for posting as Pay and 

Accounts Officer on ad hoc basis at the aforementioned 

I 

	

	 stations may kindly be sent to this office of the Contro- 

ller General of Accouhts,  New Delhi, urgently. Similarly, 

another letter was circulated from the Ministry of 

Information and 	4casting, Government of India in the 

Principal Accounts Officer inviting applications from 

volunteers for posting in the aforementioned stations as 

ad hoc Pay and Accounts Officers vide letter No. G-11094/ 

1/99/PAO/Admn/85 dated 26.4.2000. The present applicant 

in pursuance of the letter dated 5.4,2000 and 2,4,2000 
submitted his Option for POsting on promotion as Pay 

and Accounts 0fficer alongwith deajls and also wjt 
undertaking that 	

even on his ad hoc Promot±0 i 
Post of Pay and Accounts 

0 ficer at Guwahati he sh 

Li 
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seek transfer to any other station till the date of his 

retirement as on 30.9.2001. This undertaking and parti-

culars including option of the present applicant was 

forwarded to the Ministry of Information and Broadcasting 

New Delhi by the Pay and Accounts Officer, Doordarshan, 

Guwahati through his forwarding letter bearing No. PAO/ 

NER/Admn/1-5/2000-2001/828 dated 15.5.2000. But it 

appears tht although the option of the applicant was 

duly forwarded immediately after circulation of the 

letter dated 5.4.2000 and 26.4.2000 but even then case 

of the applicant was not considered due to the reasons 

best known to the respondents although the applicant is 

quite senior to the respondent No.5 and earned eligibility 

for promotion to the cadre of Pay and Accounts Officer/ 

Accounts Officer long back. The applicant is highly 

shocked on receipt of the impugned promotion order issued 

vide Office Order beariig No. 200/5/2000 Pr. A.O/MHA/ 

3710-15 dt. 25.9.2000 whereby respondent No.5 is promoted 

to the post of Pay and Accounts Officer and posted at 

Guwahati Medical Store Depot under the Ministry of Health 

and Family Welfare ignoring the legitimate claim of the 

present applicant which is violati e of Article 14 of 

the Constitution. As such the impugned order of promotion 

dated 25.9.2000 aswell as the CGA's Office Order dated 

12.7.2000 and Office Ordering bearing No. 98 dated 7.9. 

2000 issued by tl-e Chief Controller of Accounts are liable 

to be set aside and quashed. In this connection it is 

relevant to mention here that the impugned letter dated 

12.7,2000 and 7. 9.2000 issued by the Controller General 

of Accounts and Ch/ef Chief Controller of Accounts, New 

Delhi $cou3.d 
not be Obtained by the applicant in spite 

:H 
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of his best efforts, therefore Honble Tribunal be 

pleased to direct the respondents to produce the said 

orders before the Hon'ble Tribunal at the time of hearing. 

Copy of the letter dated 5.4.2000, 26.4.2000, 

and forwarding letter dated 15.5.2000 alongwith option/ 

undertaking of the applicant are annexed as Annexures- 

1,2,3& 4 respectively. 

4.5 	That your applicant further begs to state that 

on 21.8.2000 the applicant also submitted a representation 

to the Controller General of Accounts, New Delhi through 

proper channel stating inter alia that one post of Pay 

and Accounts Officer is lying vacant at Guwahati in the 

Ministry of Health and Family Welfare since 1.8.2000 and 

he has requested the Controller General of Accounts for 

consideration of his case for promotion to the post of 

Pay and Accounts Officer in the vacant post available 

at Guwahati on the ground that he is the senior most 

Assistant Accounts Officer serving at Guwahati and he is 

due for retirement on superannuation on 1.10.2001. 

Moreover he is suffering from chronic backache since 

1986 and his wife is also serving in the Education 

Department at Guwahati, Government of Assam and the said 

representation was duly forwarded to the Office of the 

Contoller General of Accounts, although the same was 

addressed to Senior Accounts Officer, Principal Accounts 

Office, New Delhi. But even thatn the case of the appli-

cant has not been considered by the Controller General  

Of Accounts, Ministry of Finance, Department of Expendi-

ture, New Delhi for the reasons best known to the 

respondents. The promotion of respondent No.5 ignoring 

Contd... 

/ A 'j ,Jc1k 
Vk 
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the legitimate claim of the present applicant is highly 

arbitrary, unfair and illecal and the same is also 

violative of Article 14 of the Constjthtjon of India. 

There is no cogent reason to ignore the case of the 

applicant for promotion to the post of Pay and Accounts 

Officer, Therefore the impugned order of promotion 

dated 25.9.2000 is liable to be set aside and quashed. 

Copy of the representation dated 21.8.2000 

and forwarding letter dated 21.8.2000 are 

annexed as Annexures5 &6 respectively. 

4.6 	That your applicant finding no other alternative 

approaching this Hon'ble Tribunal for protection of his 

fundamental right by setting aside the impugned order 

of promotion dated 25.9,2000 and also praying for a 

direction upon the respondents to promote the applicant 

at least from the date of promotion of Respondent No.5 

to the post of Pay and Accounts Officer with all conse-

quential service benefits including monetary benefits. 

4.7 	That this application is made bone fide and for 

the cause of justice. 

S. 	Grounds for relief(s) 

5.1 	For that the applicant is senior to respondent 

No.5 and also earned eligi}4lity for promotion 

to the post of Accounts Officer/Accounts Officer 

long back. 

5.2 	For that promotion of the respondent No.5 to the 

cadre of Pay and Accounts Officer ignoring the 

legitimate claim of the applicant is Violative 

of Article 14 of the Constitution.  
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5.3 	For that the applicant submitted his 

tn option in response to the circular dated 

5.4.2000 and 26.4.2000 which was duly forwarded 

by the local head of office vide his letter 

dated 15.5.2000 as such ignoring the claim of 

the applicant for consideration of promotion to 

the post of Pay and ACCOUtS Officer/Accounts 

Officer i's contrary, arbitrary, unfair and 

illegal, 

	

5,4 	
For that the applicant also submitted represen- 

tation dated 2 1.8,2000 for consideration of his 

promotion against two vacant pots at Guwahati 

but the same is seems to be rejected in view of 

the impugned order dated 2 5.9.2000 without 

disposing the representation of the applicant, 

	

5.5 	
For that the applicant is fast approaching for 

retirement as such he IS entitled to be considered 

for promotion on Priority basis. 

	

5.6 	
For that the applicant is entitled to be considered 

for promotion as per the recruitment rule on 

Priority basis over the claim of, promotion of 

respondent No.5. 

6. 	
Details of remedies exhausted : 

That the applicant begs to state he has no other 

alternative and other efficacious remedy than to file this 

application Representations through proper channel was 

submitted by the applicant but the same has not been disposed 
of. 

Coflbd 
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7, 	Matters not previously filed or pendint with 

any other Court. 

The applicant further declares that he had not 

previously filed any application, writ petition or suit 

regarding the matter in respect of which this application 

has been made, before any Court or any other authority 

or any other Bench of the Tribunal nor any such appli-

cation, writ petition or suit is pending before any of 

them. 

	

8. 	Reliefs souQht for : 

Under the facts and circumstances of the case 

the applicant prays that Your Lordships would be pleased 

to issue notice to the respondents to show cause as to 

hy the relief sought for by the applicant shall not 

be granted, call for the records of the case and on 

perusal of the records and after hearing the parties 

on the cause that may be shown, be pleased to grant the 

following reliefs : 

	

8.1 	That the impugned order of promotion issued 

under Office Order No. 200/5/2000 Pr. AO/MHO/ 

3710-15 dated 29.9.2000 and OCA Office Order 

No. 32014/1/2000/MF CGA(A)/Gr.B/Vol.1/2552-53 

dated 12.7.2000 and Chief Cortroller of Accounts 

Of fice Order No. 98 dated 7.9.2000 be set aside 

and quashed. 

	

8.2 	That the respondents be directed to promote the 

applicant to the post of Pay and AcCOUfltS 

Officer, at Guwahati under the Ministry of 

Health and Family Wel:are at least from the 

date of promotion of respondent No.5 with all 

consequential service benefit including monetary 
benefit. 

C01) 
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• 8.3 	Costs of the Application. 

8.4 	Any other relief or reliefs to which the appli- 

cant is entitled to, as the Honble Tribunal may 

deem fit and proper. 

Interim order pyed for : 

Pending disposal of this application, an 

observatiofl be made that the pendency of this application 

shall not be a bar for the respondents to grant promotion 

to the applicant to the post of Pay and Accounts Off icer/ 

Accounts Officer, more so in view of the Section 19(4) 

of the Administrative Tribunals Act, 1985 and also prays 

that the instant application be disposed of expeditiously. 

This application is filed bona fide and for 

the cause of justice. 

ii. 	Particulars of the I.P.O. 

	

2-. 	I.P.O. No. 

Date of Issue 

Issued from 

Payable at 

12. 	List of enclosures : 

As stated in the Index. 

G.P.O., Guwahati. 

It G.P.O., Guwahati. 

4-1 
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V E R I F I C A T ION 

I, Sri Sudhangshu Ranjan Pal Chowdhury, 

son of L-a--& 	P P c_2't21A7, aged a bout 

years, working as Assistant AccountOfficer, office 

of the Pay and ACCOUfltS  Officer, (TV), Doordarshan, 

Guwahati, do hereby verify that the statements made 

in paragraphs 1 to 4 and 6 to 12 are true to my 

knowledge and those made in paragraph 5 are true to 

my legal advice and I have not suppressed any material 

f act. 

And I sign this verification on this the 

day of January, 2001. 

xjl~ 	
/140- 

Signature 

I 
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Annexure-1 

A-22013/1/98/MF.CGA(A)/Gr. B/Vol/2110-70 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 
CONTROLLER GENERAL OF ACCOUNTS 

LOK NAYAK EHAVAN 
KHAN MARKET, NEW DELHI 

Dated 05.04.2000 

To 

All CCAs/CAs/Dy. CAs 
New Delhi 

Subjedt : Volunteers from amongst Pay & Accounts Officer 
for posting at Outstations or from AAOs for 
ad hoc promotion as Pay & Accounts Officer at 
(1) Calcutta, (2) Ahmedabad (3) Rajkot (4) 
Bhubaneswar, (5) Nagpur (6) Ghazipur (7)Shiilong 
(8) Guwahati & (9) Ehopal. 

Madarr/Sir, 

I am directed to state that vacancy in the cadre 
of Pay & Accounts Officer exist or are likely to arise 
in the near future at following stations : 

(1) 	Calcutta (2) Ahmadebad (3) Rajkot (4) Bhubaneswar 
(5) Nagpur (6) Ghazipur (7) 5hillong (8) Guwahati and' 
(8) ]3hopal. 

 The names of Asstt. Accounts Officer with minimum 
8 years of continuous service in the grade of 
JAO/AAO who are willing to be considered for 
posting as Pay & Accounts Officers on adhoc basis 
at above stations may kindly be sent to this 
office urgently. 

 The Pay and Accounts Officers/Sr. Accounts 
Officers working elsewhere may also opt in 
witing for posting at these stations on transfer 
basis. 

 In case of Asstt, Accounts Officer, the transfer 
to the stations volunteered will be on perma- 
nent basis and no reQuest for retransfer to their 
original station or any other station will be 
entertained in between and also service as adhoc 
Pay & Accounts Officer will not count for senio- 
rith or for regular promotion in the PAOs cadre, 
An undertaking to this effect may therefore be 
obtained from the concerned A5Stt, Accounts 
Officer and furnished, to this office alongwith 
your recommendations. Also, it may please he 
confiremed that ho disciplinary proceedings have 
been initiated or are likely to be initiated 
against him, 

5, The CR dossier of ?O 	(Complete in all respect, including CR for 1998-99) may 
please be sent. The particulars of such 

Att, Accounts Officer may Please be furnished in 
below : 	 the proforma given 

/a j) 
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Annexure-1 (Contd.) 

SlN0. Name 	Date of Date of 	Date of conti- Whether 
birth 	appointment nuous service he is 

in Govt. 	as JO/AAO 	within 
Service 	 the Cadre 

or not 

Note : If he is not available in the Cadre due to deputation, 
long leave etc. the date of expiry of the present term 
of deputation/spell of leave etd. may 1please be intimated, 

Yours faithfully, 

Sd/- 

(s.N.sAHI) 
Ass tt. Controller General of Accounts 

Copy to : All Nodal Offices at Outstations with the request to 
circulate the contents to all concerned in the 
station. 

Sd/- 

Asstt. Controller General of Accounts 

2J4AA 	fa'laD1 
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Ann exure -2 

GOVERNMENT OF INDIA 
MINISTRY OF INFORMATION & BROADCASTING 

PRINCIPAL ACCOUNTS OFFICE 

11 Block Tropical Building 
Connaught Circus, 
New Delhi-110001 

Ref No. G_11094/1/99/PAO/Adrnn/85 	Dt. 26.4.2000 

To 

All PAOs & Djvjsjons 

Sub : Volunteers from amongst Pay and Accounts Officers 
for posting at Outtations or from AAOs for adhoc 
promotion as Pay and Accounts Officer at (1) 
Calcutta (2) Ahrnaclabad (3) flajkot (4) Bhubaneswar 
(5) Nagpur (6) Ghazipur (7) Shillong (8) Guwahati 
and (9) Bhopal. 

Sir/Madam, 

I am directed to enclose a copy of CGA's Circular 
letter No. A-22013/1/98/MF.CGA(A)/Gr. 'B'/Vol.I/2110-70 
dated 5.4.2000 on the subject cited above. 

You are requested to kindly fdrward the names of 
volunteers from amonst Pay and Accounts Officer and 
Asstt. Accounts Officers with requisite experience and 
who are willing to be considered for posting as PAOs on 
ad hoc basis, to this office by 10th May, 2000 positively. 

A 'NIL' report may please be sent in case there is no 
volunteers. 

This may kindly be accorded Top Priority. 

Yours faithfully, 

Enclo : As above 	 Sd/- 

( G • R • MAFiA CiAN) 
SR. ACCOUNTS OFFICER (ADr) 

k, Pic  
%fu9/ 
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Annexure-3 

Pay and Accounts Office,Doordarshan 
Minstry of Information and Broadcasting 

Hazàrika Bhawan 
Guwahatj 3 

PAO/NEP./Admn/1_5/2000...2001/888 	Dated 15.5.2000 

To 

Shri G.R. Maajan 
Sr. Accounts Officer (Admn) 
Pr. Accounts Office, 
M/O Informatiod & Broadcasting 
H-Block, Tropical Building 
Connaught Circus 
New Dejhj_110001 

Sub : 	Volunteers from Assistant Accounts Officer 6gr 
ad hoc promotion as Pay & Accounts Officer at 
Guwahati/ Shillong, 

Sir, 

bi 

ith reference to your letter No. G.11094/1/99/pAO/A 

Admn/85 dated 26.4.2000 received on 15.5.2000 on the 

subject cited above, I am to forwarded herewith option in 

duplicate for station(s) for posting on promotion as Pay 

& Accounts Officer in respect of Sri S. R. Paulchoudhury, 
A.A.O., and Sri M. Das Gupta, A. A.O., as per proforrna 
enclosed herein. 

This for favour of your information and necessary 
action please. 

Enclo : As stated 
Yours faithfully, 

Sd/ - 

(T.K. DUTTA) 
PY AND ACCOUNTS OFFICER 

DOORDARSHAN, GUWAHATI. 



-17- 
Annexure-3( Contd.) 

To, 

The Controller General of Accounts, 
Ministry of Finance, Expenditure, 
7th Floor, Lok Nayak Bhawan, 
Khan Market, New Delhi-3 

I 	 Dated 15.05.2000 

(Through Proper Channel) 

Sub : Volunteers from Assistant Accounts Officer for ad hoc 
promotion as Pay and Accounts Officer at Guwahati. 

Sir, 

In inviting a reference to Controller General of 

Accounts letter No. A 22013/1/98/MFCCA (A)/Gr. 3/Vol-I/ 

2110-70 dt. 5/4/2000. I have the honour to offer myself as 

a candidate for adhoc promotion as Pay and Accounts Officer 

at Guwahati. Necessary particulars in this regard I have 

furnished below for your kind perusal. 

S1.No, Name Date of Date of 	Date of con- Whether 
Birth appointment 	tinuous as 	he is 

in Govt. 	JAO/AAQ 	within 
Service 	 the cadre 

or not 

• 	222 	as Sudhangshu 01/10/ 

............. 

21.09.65 	2.12.81 as 	Yes within 
par Gr. Ranjan 1941 adhocJAO & 	the cadre 
list Paul chou- 31.1.83 	as 

• 	of AAO dhury 	. regular 
as on (without 
30.01. reversion 
97. & from 

1.487 as 
AAO 

Yours faithfully 

Sd/_ 

(Sudhangshu Ranjan Paul Choudhury) 
Pay & Accounts Office, 
Doordarshan, Guwhatj 



9,  
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Annexure-3 (Contd.) 

UNDERTAKING 

As per Controller General of Accounts Circular 

No. A-22013/1/98/MF. CGA(A)Gr.B/Vol1/2110-70 dated 5.4. 

2000 i am to give this undertakirg that event of my 

adhoc promotion to the post of Pay & Accounts Officer at 

Guwahati I shall not seek transfer to any other station 
till the date of 	my retirement as on 30.09.2001. 

Sd/- Sudhangshu Ranjan Paul 
Choudhury, 
Asstt. Accounts Officer 
Pay & Accounts Office, 
(Doordarshan) ,Guwahatj. 

R/ 
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Annexure-4 

GOVERNMENT OF INDIA 
PRINCIPAL ACCOUNTS OFFICE 
MINISTRY OF HOME AFFAIRS 
NORTH BLOCK, NEW DELHI-110001 

No.200/5/2000 Pr AO/MHA/2370-15 	Dated 25.9.2000 

OFFICE ORDER 

In pursuance of CGA Office Order N0.65/2000 

issued under No. A.32014/1/2000/MF.CGA (A)/Gr.B/Vol.I/ 

2552 53 dated 12.7.2000, Chief Controller of Accounts 

(Health) is pleased to appoint Sb. G.C..Baro, AAC as 

PAO vide their office order No. 98 dated 7.9.2000 in 

the scale of pay 7500-250-12000 w.e.f. the date he 

assumes the charge of higher dutit s. 

Sb. G.C.Baro, AAO, NHA may be relieved immediately 

and directed to report Sr. Accounts Officer for duty 

as PAO to G.M.S.D. YVo Health & Family Welfare,Guwahati. 

Sd/- 

(ANIL SUD) 
Sr. Accounts Officer (Adrrn) 

Copy to : 

Asstt. C.G.A., 0/0 Controller General of Accounts, 
Lok Nayak Bhawan, New Delhi. 

l.A., Shillong, (MHA) : Sb. G.C. Earo may be 
relieved under intimation to this office. 

Sb G.C.BGro, AAO, IA (Party) J-IA, Shillong. 

PAO, G.M.S. D. M/o Health & Family Welfare, 
Guwabat 

Officer Order file 

CR Seat 

Office Copy. 

4 
9,  

LfQ /cJ c/ 
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Annexure-5 

14 
CV 

From 

S.R.Paul Chaudhury, AAO 
O/o the Pay & Accounts Office (TV) 
M/o Information & Broadcasting 
Hazarika. Bhavan, 
Guwahatj..3 

To 

The Controller General of Accounts, 
Ministry of Finance, (Deptt. of Expdtr.), 
Lok Nayak Bhavan, Khan Market, 
7th Floor, 
New Delhi110003. 

Dated 21.8.2000 
(Through Proper Channel). 

Sub ; Option for posting as Pay & Accounts Officer at 
Guwahati. 

Respected Sir, 

I have the honour to state that a post of Pay & 
AccountsOfficer has been lying vacant at Guwahati in the 

 
Ministry of Family Welfare (Store  Depttj, Guwahati from 
1.8.2000, I beg to offer my candidature for the post. A 

in the meantime, i will be due for promotion being the 

seniormos.t person in the dadre in this region. Myself will 

be due for retirement on superannuation on 1.10.2001, 

In this connection, I am to state that in event 
of my transfer on promotion as PAO to other station it may 

not be Possible on my part to accept the offer due to the 
following reasons :- 

Chronic back-ache patient treated in All India 

Institute of Medical Science, New Delhi Since 1986 onwards. 

My wife is serving in the education Deptt., 'ssam, 

Dispur, GUWa.ha.t, Transfer will have Profound disturbing 
effect on the members of my family. 

It vill 
be well neigh impossible on my part to 

maintain two cstablishment with meagre income,, 

incidentally it may be Pointed out here that in the 

earlier Option for staying at Guwahati was submitted for 
Consideration in the month of May 1 2000 (Copy enclosed for ready reference). 

In the above fact and circumstances i request your 
benigfl5f to accomodatc me in the Post of P.A.O. at 

so that i can have a seçn  
act of kIndness Ishali remain of re ief 

and for t1j 5  ever gratCf1 to You. 

yours aihfull7, 	 I Sd/_ S.R.Paul Chd sst. 	
•icer, 
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Annexure-6 

 

-LI 

 

PAO/NER/Admn/1-5/2000-0 1/10-12 

The Joti Prakash, 
Sr. Accounts Officer, 
Pr. Accounts Office, 
N/O I & B, H-Block, Tropical Bldg., 
Connaught Circus, 
New Delhi-110001 

21. 8. 2000 

 

Sub : 	Representation for posting as PAO at Guwahati 
in respect of Sri S.R. Paul Choudhury, AAO. 

Sir, 

I am forwarding herewith an application submitted 

by Shri S.R. Paul Choudhury, AAO, for onward transiftission 

to the Controller General of Accounts, M/O Finance, Deptt. 
of Expenditure, Lok Nayak Bhawan, 

Khan Market, 7th Floor, New Delhi-110003 for 

considerationand necessary action please. 

Yours faithfully, 

Sd/ - 

(T.K, Dutta) 
Pay & Accounts Officer, 
Doordarshan, Guwahati. 



Fbtra1 Adm 	Trb%,)  

I SEP?T: 

IN THE CENTRAL M 	 =0JAL 	 . 

In the matter of 

OA No.. 26 of 2001 

3r'i 	3, P. 	Paul 	Choudhu ry 

vs 

Union of 	India & Ot;hers, 

An d 

,% 	the matter of 

An additional affidavit submitted by 

the 	appl Ic.an t 	in 	support 	of 	the 

contention raised by the applicant in 

On q:in al App i icati on No, 26 of 2001. 

The applicant above named most humbly and respectfully begs to state 

s iinder 

L. 	. 	That your app,iic:an t being highly aggrieved for non consideration of 
>roktion to the post of Pay ancccounts Officer/Accounts Officer and 

L:einq aggrieved due to illegal supersession by the juniors of 

.pplicant in the cadre of Pay and Account Officer/Accounts Officer, 

Pproached the Hon•hle. Tribunal through Original application No. :26 of 

?OQ. 	The Hon 'ble Tribunal was pleased to admit the said Original 

pp.icatiori and the same is now pending consideration before the Hon 'ble 

r:bunal 	for 	hearing. 

That it is stated that during pendency of the Original Application 

in Its much as five juniors have been promoted 	to the cadre of Pay & 

acc:oun ts Off ice n/Accounts Officer. 	I he detail particulars of the juniors 

who are p romote d to t he post of Pay and Accounts Off :icer/ccour ...ts Of ice r 

wersedinig the applicant are furnished hereunder 

31 	No. Name of officers Promoted to the post 

Sri G;autam t3oro Pay and Accounts Officer in the 

Li tmonth of September, 2000 



2 

IV 

]i3Hi Surif :n:d—: 

Pay 

u 

n~ ts 

and 	ccountS Officer in the 

ju 	

2001  

ri Mrinal DasutPra 

ca Prasa 	Biattac arje Pay an 	ACCOUntS 0 	icer 

1L 
ii 	iMr KharkOrlqer SPay and ACCOUntS Officer 

view of such ii legal superS essiort the applicant have acquired a 

1egl nd valuable right for promotion to the cadre of PAO/A0 
at least 

f: ro frl  ihe  date of promotion of his immediate juniors to the pay scale of 

7O012000/ 
With all consequential srvic:e herief it includrig monetary 

en to the applicant 
benef t and if the said benefit of promotion is not giv  

jn 	
case it i:11 cause irreparable loss to the applicant in as much 

oo far pensioriarY benefit of the applicant is concerned. It is relevant Lw 

me tin here that at least 10 
mon ths aVer'age emoluments is taken as basi 

crtra for determinatto of pensionarY benefit as a result of denial of 

prmçtiofl in due time ,heri more particularlY his juniors have been 

prmçted in the cadre of Pay and Accounts Of f ice.r/Accoufl Ls Officer ,jithout 

cdsdering the case of the applicant as such the applicant will nøt 
be 

a.k) a:! to complete 1 0 months service in the cadre of promotional post of Pay 

ard ccounts Officer/Accounts Off icer before hI's retirement on his 

ati on ih ich 1 11 adversely affect the pensionar'Y benefit of U 

appi ic.ant. 

That it is stated that the applicant noi promoted to the cadre of 

ay and Accounts Officer, 0 H .5 .0., MinistrY of Health and Farni ly \Ielf&re,, 

(u1hati vide Office Order No, 449/2001 issued under letter No. 

.lQ47/i/92001/Guti/Admn dated 3.9.2001 issued by Senior Accounts 

Cpffdc ,er, Administrat10'1 principal Accounts Office, Ministry of 

Tnfrmatior 
ad Broadcasting, New Delhi. The said promotion is made in 

utsuarice of the Controller General of Accounts Office Order No. 65/200.1 

sued under letter No. f, No. 	32014/1/2001/MF CGA (A)/Gr.B/ Vo,7/507O9 

'aed 12,06.01 and also in terms of the Office Order No. 81 hearing letter 

Admn/1/6 (4) 200102 dated 28.08,2001 issued by the Chief Con trol ler of 

!acbou n ts Ni in i 4ç ry  of Info rmati or and Br oadcas tin g, Ne'i Del hi The 



.j ' 	'. 	... 

. 	
3 

H 

api •1 ;ani: after receipt of the said order on39.2OCi reported on 492OO1 

i o  r dijty at Guwahti Medical Store Department, Guahati 

(Copy of the order of promation referred to above is annexed hereto 

an I tiarked as nnexure -  7 ) 

4..i 	It. is relevant to mention here that the applicant is retiring from 

e,vce art superrinivation on 30..9..2001 It 'ould he evident from the order,  

of promot ion oft he applicant that the order in fact was passed by the 

cdn t -o liar General of accounts on 12 .6.. 01 but the said order ultimately 

cdmmwn icated to the appi icant only on 3.9.2001 through Fax Message., as a 

r.suIt the applicant reported for duty in the promotional post only on 

9.200 whereas his. immediate juniors have been promoted long back in the 

m)n1i of September 200 but due to this delay the appiicarits pensionary 

enit is i ikely to be adversely affected.. The applicant being the senior 

ssistant Account:s Off ;[cer ought to have been promoted on his turn on 

'iri ty basis but due to laches and delay on the part of the respondents 

the case of the applicant For promotion to the post of Pay and ccourtts 

dFf icer/ccounts Officer was not considered and as a result of which the 

4 ri 1 ionary benefit of the applicant is going to be adversely affected 

t..itout arty fault of him, It is also pertinent to mention here that the 

:>picarit in spte of his best effort couldnot able to collect the 

rohotion order of his juniors, except the order, of Sri M. Das Gupta, as 

uc t 	Hon hI a Tribunal he pleased 	 p direct the resondents to produce he  

order of promotion of the juniors of the applicant before the Honble. 

+ r i.0 n a 1. 

copy of the order of promotion of Sri NI.. Das upta, junior to the 

app I icarit is annexed here' ith and marked as Annexu re-8. 

4 	That it is a f i t case ,here. t h e Hon hle Tribunal be pleased to 

era to protect the rights and interests of the applicant by issuing 

pj ....opniat'e direction upon the respondents ior granting him adequate 

e.ief 

[ 
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VERIFICATiON 

Sri Sudhangshu Ranjan Paul Choudhury, aged about 60 years, working as Pay 

and Accounts Officer, Government Medical Store Depot, Guwahati, applicant in 0. A. N.o. 26 

of 2001 do hereby verify and declare that the statements in paragraphs 1 to 4 made in this 

Additicnal Affidavit are true to my knowledge and I have not suppressed any material fact. 

And I sign this verification on this the 21St day of August, 2001, at Guwahati. 

0j. 
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H 
(i-I 1047/1/93-200 1/Guwahal i/Admn .1 

Principal. Accounts Office, 	 S  
M/o In Formation & Broadcasting 

New Dcliii, 

OffkeOidcrNo4.49 ,'POL 
Dt.03i'09,2001 

A? 

ConsLq%Rit upon his appointment as PAO in pa 	sc1e of Rs 7500- 

250-I200vs 	f 	the date 	he 	ieports 	ror dui 	in 	kim'1 	f 	CG,A 	(V(,) 

No.65/2001 5 	issued 	under 	F.No 	A- 
32014, I1200l'Mi CGA(A'GI 13'V01 1'507-09 dt 	12/06/01 	Pr. Accounts 
OmLe M'u 11 	& 	FVv 	Nc 	Delhi s Appointment otder No 81 	beantig 
No Adiun /1 	(4)200 1-02 	dl 	28'8/0 I , 	(CA 	M'O 	Infoi malion 	& 

Bioadasting 	iec to te1ice Sh $ R P 	hot1dhr) 	AAO of PAO, DI.), 
Guwahai 1, fiom his duties With the inti uctions to report for dut) to PAO, 
GMSt), M 0 l& 1W, Gil\ThLiti ac PAO 

(JOT1 	1l) 
Sr Accowitc Offker (Admn ) 

Cop)to 
I 	,- 	Sb S N Sahi, AC(A, o'o CGA M'o Finance, Ne 	Delhi 

PAO, I)D, Gyw ihiti 
3 	Sb SR P Chowihn ', th, ough Si No 2 , 
4 	C(A Nq11& VW, N DFI Ill 

4 5 	PM), IMSF) M"() I 1&FVv, (iu 	ahati 
6 	CR '\ctctan1  

2 7 	Offli.e 	uk 
8 	CA Piac 	Rhait;  1 



f'\ 	 I I 047; i/9320() I /(ttl\ViAdjflfl/ 
(JOVERNMENf OF iNDIA 

PR I Nd PAl. ACCOUNTS OFFJCJ 
vINIS]Ry OF INF(..)RMATIQN & I3ROAi)CA5TiN 

li-HI O( K IROPI( Al l3iJlW1N( 
' (TONNAtJn IT CIRC.JS, NJWDi HI 

Date:- 116.2001 

5/2001 

• Cosequent upon his appointment as MO on adhoc basis in the pay scale of Rs.7,500-200-1 2.000 w.e.f the date he. reports for duty as per, O/o Controller General of 
Accounts, I jM/0Finance Office Order No34/2001 issued vide 
No. A.22Otj3/Jj98i74p CGA(A)/Group B'/Vol.1fPt,/3433 dated 28,3.2001 and Pr. Accounts: Tice,,9 Mb home Aflutirs, North Block, New Delhi Office Order 
NQ.2001/2/2000prj..j,j904912 dated 30.5.2001, Chief Controller of Accounts, 
M/o Inforrration & Broadcasting, New Delhi is pleased to relieve Sb, M. Las Gupta, 
AAO of PAO Doordarshan, Guwahati from his duties with immediate effect, with instructionsto i'eport to R.P.A,O(IB), MJô Home Affairs, ShiUon. 

H 
(JOT1PARKASH) 

SR. ACCOUNTS OFFICER (ADMN) 

Copy to:- 

I, Sh. SN. Shi, ACGA,.OIo CGA, Wo Finance, Deptt. of Expenditure, Lok Nayak 
flhawan New Delhi. 

2. Chief contrdl ler of Accounts Wo l-Iorne AfFairs, North Block, New Delhi. 
3 RPAO(IB) Wo Home Affairc, Shillong Jate of ioininp ,  duty hi, çh M fir 

I.-  - 

A 
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Th IN THE CENTRAL 'AJ)MINIST ATIVE TRIB)NAL 
GUWAHATI BECfl1 : GUWAHATI 

26 Of 2001 

Sudhsrngshu Ranajan Paul Choudhury' 	... 	.... 	Applicant 

~~ C
,  .. 

• Vers 

Union of India and Others 	I •.. 	... 	... 	Respoudentc 

-- 	
1 • 	 JL 	 - 

Written Statement 
n behalf of official responlents I.e repondents 1 to 4 

MostRspectfullyShoweth: 	I' 	 , 

That the applicant's grievnce in the O.A. is that be should 

have been promoted as Pay & Accol Officer (PAO) inste 1 of 

respoilent 5 (late G.C. robecause the applicant was senior to. 

respondent 5 in the feeder grde, i.e. Assistant Accounts Officer 

(A..i\O). 
'• 

That the applicant has approached this Hon'ble Tribunal 

with - an ' incomplete information and with a grievance which is 
.t 	 . 	. 
non-existent. Respondent .5, though junior to the applicant, was a 
i'•' 	'.i:o 	 .. 	 '- 	

- 	 - 
Scledul Tribe (ST) candidate 14, na.'as promoted as PAO against 

	

1 . 	 I 	 • 	. 	 t. 	t 

ST quota, while the applicant i a Tneral category candidate. It 

is a constitutionally acceptedrincple in Article, 16(4) of the 

Constitution of India that a reserved category candidate can jump 
-H 1 

over a general candidate in prçmotion when reserved candidate is 
• 	:..t 	 . 	

-* 

promoted against reserved quota. 

That a DPC was held on 11-11-1999. for preparing a 

panel for prmotion to the posts óf.Pay&Accounts Officer. The 

panel was prepared on ll-hidia basis and by considering 

candidates all-over India- . Thet ,plieant, who is a general 

	

H 	rn1 	. 	 1 	
• 	

I 	 -V..  

category candidate, was not senior ,  enough to be covered within 

	

r 	• 



/ / 

	

I 

• 	the number of unreserved 'vacancies and was therefore not 

included in the panel while respondent 5 was included against ST 

quota. Respondent 5 opted for promotion as Shillong or 

Guwahati station. In July, 200d,'!a vacancy of PAO arose at 

Guwahati station. The ST quota at that time had not been filled 

up to its prescribed percentage 'and therefore respondent was 

promoted as PAO against ST qiOta. The applicant at that time 

did notieven find plaCe in te 'paieland therefore he has no 

enforceable right to assail promoti9n of respondent 5. 

• 	•iI 

4. That it may further be" stated that next DPC was held on 

The applicant :was considered by this DPC as a 

general category candidate 'nd las pronioted as PAO in 

September, 200,/He has alo r tied on superannuation w.e.f. 

30-9-2001  

S. That mere fact, that the applicant on two occasions 

applied for ad hoc promotion as PO in response to circulars 

issued by respondents, doesnt ien6de him to be promoted in 

preference to respondent 5;''4q:s'as the rightful claimant for 

promotion against ST quota.: i  ,His promotion' by all means is legal 

and valid. The applicant has' no valid ground to assail this 

promotion.  

That subject to théiubmissions mate herein above, ,  all 

facts and averments in the' O.A. are hereby:denied save' as those 

which are specifically almitted herein below. 

That with reference to paraji of the O.A. it is submitted 

that thehapplicant has no' valid grievance I in .viewcof the position 

explained: above. 	He."is "ñol .1 e1itled to be considered for 

promotion from the dateiesp6ndóni was promoted. 



/ 
/ ( 

6. 

5 
That paras 2 and 3 ofhe'OA. is notdnied. 

That paras 4.1to 4.3 fe O.A. are only introductory 

facts and have no relevan e to the issue involved in this case. No 

reply is therefore called for gáinst these paras. 

That the contents of para 4.4 of the O.A. are denied. 

As submitted above, respondent 5's promotion was on regular 

basis against ST quota. The applicant cannot: make any valid 

claim merely because he is senior, to respondent 5. It is further 

submitted that promotiOn criteria at the time of respondent 5's 

promotion was 50% by gemilriO 'and 50% by merit. It is 

reiterated that mere fact that the . applicant applied for ad hoc 
II 	:p 

promotion does not entitle hinji rfgu promotion in preference to 

respondent 5 who was promoted gaist ST quota. 

ii. That the position exj1ained above is reiterated in reply 

to para 4.5 of the O.A. COntents T, this para are denied. 

That with refeencè:to parâs 4.6 and 4.7 of the O.A. it 

is stated that the applicant has no 'valid ground to seek any relief 

from this Hon'ble Tribunal. and the OA. is miscQnceived. 

14  
H 

. That in view Of the jOson explained above none of 

the grounds stated in para. 5 of the 'Ô[A. survive and therefore the 

grounds mentioned at 5.1 to 5.6 are hereby denied. 

That contents of para6 àf the OA. are not denied. 

is. That para 7 'Of 'tie O.A. is denied for want of 

knowledge 



( 	 16. That the applicant is not entitled to any of the reliefs, 
	

(5% 

interim or otherwise, claimed in paras 8 and 9 of the O.A. 

Moreover, respondent 5 has since expired and the applicant too 

has retired after getting, promotion as PAO. 

That paras 10 to 12 of the O.A. being formal, do not 

require any comments. 

That in view of the facts and circumstances as 

explained above and the provisions of law, the O.A. is liable to 

be dismissed. 

In the premise aforesaid, it is therefore prayed that 

your Lordship would be pleased to dismiss the O.A. with costs 

and/or pass such further or other orders that your Lordshis may 

deem fit and proper. 

(.N.S i) 
Asstt. Controller General o13Accounts 

Verification 

I, S.N. Sahi, working as Assistant Controller General of 

Accounts in Government of India, Ministry of Finance, 

Department of Expenditure, being competent and authorised to 

sign this verification, do hereby solemnly affirm and state that the 

contents of this written statement are true to the best of my 

knowledge and belief as derived from official records. Nothing 

material has been concealed. 

And I sign this verification today on 	day of December, 

2001. 	 /1 


